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2.01 PM  Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair 
 

1. 2.02 P.M. Question Hour: Starred questions no.01 to 05 & 07 to 13 were asked 

and replied to. Replies to starred questions no. 06 & 14 to 20 and to un-

starred questions no. 01 to 46 were placed on the table. 
 

2. 3.09 P.M. Presentation of Report:- 
   Shri Gulab Singh presented the First Report of the Questions and 

References Committee. 
 

3. 3.09 P.M. Papers laid on the Table:- 
Shri Sandeep Kumar, Hon’ble Minister of Women and Child 
Development laid copies of the Annual Report of the Delhi Commission 
for protection of Child Rights (DCPCR) for the year 2014-15 
(English/Hindi version). 
 

4. 3.10 P.M. Special Mention(Rule-280):- The following Members raised matters 
under Rule-280 with the permission of the Chair:- 

1. Sh. Sanjeev Jha 
2. Sh. Mohinder Goel 
3. Sh. Akhilesh Pati Tripathi 
4. Sh. Om Prakash Sharma 
5. Sh. S.K. Bagga 

6. Smt. Parmila Tokas 
7. Sh. Anil Kumar Bajpai 
8. Sh. Vijender Gupta 

 

5. 3.33 P.M. The Chair pointed out that Sh. Vijender Gupta has given the statement 
beyond the matter which was mentioned by him in the notice under 
Rule-280.  He requested the Hon’ble Members to confine himself to the 
matter mentioned in the notice. 
 

6. 3.37 P.M. All the Members of Bhartiya Janta Party walked out of the House in 
protest. 
 

7. 3.38 P.M. Special Mention (Rule-280) continued : 
9. Sh. Shiv Charan Goel 

10. Sh. Parveen Kumar 
 

8. 3.40 P.M. Resolution under Rule-90: 
Shri Jagdeep Singh, Chief Whip moved the following resolution: 

 
“That this House, having understood the hardships being faced by both 
the jewelers and prospective customers in the wake of recent proposal in 
the Union Budget to impose 1% excise duty on non-silver jewellery, 
resolves that such a move is detrimental to the interest of all concerned 
and urges upon the Prime Minister of India to direct the Union Finance 
Minister to immediately roll back the proposed excise duty”. 
 

The Resolution was put to vote and adopted by voice-vote. 
 

9. 3.45 P.M. The Chair adjourned the House for 30 Minutes for tea-break. 

10. 4.20 P.M. House reassembled. 
Hon’ble Speaker in chair. 



11. 4.21 P.M. Discussion on Motion of Thanks on Hon’ble Lt. Governor’s Address 
continued:- 
Discussion on the following Motion of Thanks moved by Shri Gopal Rai, 
Hon’ble Minister of Transport on 22 March 2016:-  

“That this House expresses its gratitude to Hon’ble Lt. Governor for his 
address delivered to the Assembly on 22 March 2016.”  
The following Members participated in the discussion : 
 

3.   Ms. Alka Lamba 
4.   Sh. Avtar Singh Kalkaji 
5.   Sh. Jagdish Pradhan 
6.   Ms. Sarita Singh 
7.   Sh. Rajender Pal Gautam 
8.   Sh. Jarnail Singh (Tilak Nagar) 
9.   Sh. Vijender Gupta 
10. Sh. Somnath Bharti 

 

12. 5.33 P.M. Sh. Arvind Kejriwal, Hon’ble  Chief Minister replied to the discussion.  

13. 5.40 P.M. All the Members of Bhartiya Janta Party walked out of the House in 
protest. 

14.  Sh. Arvind Kejriwal, Hon’ble  Chief Minister concluded his speech. 

15. 5.55 P.M. The Motion of Thanks was put to vote and adopted by voice-vote. 

16. 5.56 P.M. The Chair adjourned the House upto 11.00 AM on Wednesday, 30 
March 2016  
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